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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :- HYDERABAD BENCH
AT HYDERABAD

DATE __OF ORDER _: 05=-G5-15998,
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+»s Applicant
And

Union of I dia rep. by

1+ Commissioner, Customs & Central
Excise, Basheerbagh, Hyderabad.

2. Asst.Commissionsr, Customs &

Central Excise, Cugtoms House,
_Visakhapatnam=-16,

«++ Respondents
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Counsel for the Applicadt : S5hri K.S.R.Anjaneyulu

Counsel for the Respondents : - Shri N.R.Devaraj, Sr.CGSC

CORAM: |
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THE HON'BLE SHRI R.RANGARAJAN : NENBER (A}

-

_THE HON'BLE SHRI B.S.JAI PARAMESHUAR : MEMBER (J)

(Order per Hgn'ble Shri R.Rangarajan, Member (A) ).
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A

(Order per Hon'ble Shri R.Rangarsjan, Member (A) ).

Heard Sri D.Subrashmanyam for Sri K.S.R.Anajenyulu, counsel
for the applicant anmd Sri N.R.Deveraj, learned standing counsel {

for the rsspondents,

2 This GA is filed to set aside the Establishment order

(NGO) No.68/95 dt,3-5-95 and Establishment order No,169/95
dt.21f9-95 rejecting the request of the applicant to florego his
praﬁotion and posting as Daputy Office Subarintenmant as arbitrary
and uniawPul and set aside the same in so far as it relates to the
applicant at 51,No.4 in EST. order dt.21-9-85 and to direct t he
respohdents to continue the applicart as Tax Assistant and to
consider his claim for tgé post of Ipspector of Central Excise

and Customs for which he is qualifiad,

4.

3.7 When the ‘0.K. Was takesn up for hearing, the lsarned counsel

for the a plicant gubmits that the grisvances of the applicant has
70_1:5‘,&“
been sat right b%Lorder No.3/97 dt.7-1-1997. Hence he requests

that the 0.A. may ba disposed of as infructuous. Establisghment

Order (NGO) No.3/97 dt,7-1-97 is taken on record.,

4, In view of the above submission, the 0.A. is disposed of

as having become infructuous, Ne order as to costs.
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